
ACT No. I OF- 1856. 

PASSED BY THE LEGISLATIVE COUNCIL O F  INDIA. 

(Beceivecl the assetit of  the G~vernor General on the 21st JUNUU?~  1856.) 

AN ACT to prevegt the She ot7 Expos.zcre of  o b s c e ~ e  Books 'md Pictures. 

WHEREAS tho practice of offering for sale or exposing to public view 
obscene books and pictures encourages immorality, and i t  

Preamble. 
is expedient to niake provision for the prevciltion of such 

practice : It is enacted as follom7s :- 

I. Whoever, within the territories in the possession and under thk 

Penalty for the sale 
goveiwnient of the East India 'Company, in any shop, 

or exposure of obscene bazar, street, thoroughfare, high-road, or other place of 
books, pictures, &c. 

public resort, distributes, sells, or offers, or exposes for 
sale, or wilfully exhibits to public view, any obscene book, paper, print, draw- 
ing, painting, or representation; or sings, recites, or utters any obscene 
song, ballad, or words, to the annoyance of others ; shall, upon conviction, as 
hereinafter provided, before a Magistrate, be liable to a fine not exceeding 
100 rupees, or to imprisonment, wit11 or without hard Ial~o?, for a period not 

b e x o e e d i l i g  three rno&hs, or to both. 

11. It shall be lawful for any person whatsoever to apprehencl any 

Apprehmsicm. of of- person found committing any of the above-named offences, 
fenders. and forth~vitli to deliver him to a Police Officer of thc 

place ~vliere he shall have bcen apprehended, to be talien before ally Magis- 
trate having jurisdiction in such place; and it shall be the cluty of cvcw 
Police Officer to use his best c~iclea~~ours to al)l)rcllcnd allcl lo aonvcy bcfc,ro 
a 3%agistrt~te au y pel's~n tlla,t he sliall fiud so of7cn din g, l ogcbller ~ri l~h s11c11 
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ohscene honks, p~,pers, p?int,s, ctrawing~, pa,int,in@, and repre,senta,tions, as may 
be found with such person. 

111. Upon 

Xode of procedure 
by Nagistrate. 

iqformation given or charge preferred, upon oath or solemn 
affirmation, a Magistrate, within whose jurisdiction the 
offence may have been c o d t t e d ,  may issue a, summons 

for the appearance, or a warrant for the apprehension, of any person accused 
of any of the offences enuerated in Section I, and such Ma'gistrate shall 
proceed under the rules of the general law to hear and cletermine the case. 
Yrorided that it shall not be necessary to r e q ~ ~ r e  the presenta'tion of a coin- 
plaint in writing, nor to require the attendance of any complainant, a>ny- 
thing contained in Sectioi~ V I  Regl~la,tini~ TX of 1801 of t,he Rengal Code, 
or in Section XV of Regulation I X  of 1816 of the Madras Code, or any other 
law, to the contrary notwithstanding. 

IV. Every Magistrate is req~~ired to destroy, or cause to !e destroyed, 
all such obscene boolts, papers, prints, drawings, paintings, 

Magistrate required 
to seize and destroy or rel~resentations as may come within his power or 
obscene Uooks, &c. 

control. 

V. After tlie passing of this Act, it shall not be l awf~~l  for any person 

Importation of ob- 
to iiiiport into any part of tlie aforesaid territories any 

+ 

scene books, pictures, obsceiie book, print, or pict~ue ; and every such boolc, print, 
&c., prohibited. 

or picture s11;~Il I-re fo~feif~ed and shall be seized by any 
I Officer of Customs, and the same shall be destroyed by such Officer. 4 

f 

TTI .  All orders oy sentences passed under this Act shall be appealad3ie 
in the usual iiianner under the Regulations and Lamrs 

Appeal from orders 
or seiltellces passed that are or ].nay he in force relating to appeals fro111 the 
tuider this Act. 

ordei1s of Magistrates or othey OfIicers exercising the 
pom7ers of a Magistrate. 

T T I I .  Notl~iiig contained in this Act sliall apply to any representation 
~ c t  ]lot to a1111ly to ~ c ~ ~ l p t ~ ~ r e d ,  engravcd, or painted, on or in any te~iiple, or on 

Tcp~.'sc~ltat~on in tern- 
plre, k c ,  any cczr used for tllc coin-eymce of idols. 
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V1II. No conviction, ordPr, or judgment of any Justioo of the Peace 

o v i t i o  to be shall be quashed for error of form or yocednre, but only . 
quashed on merits 
only. FOISU con. On the merit&; and it shall not be ' necessary to state on 
viction, &c. the face of the conviction, order, or judgment, the evidence 
0" which it pmceeds; but the depositions taken, or a copy of them, shall be 
"turned with the convictio~, order or judgment, in obedience to any wlli of 
0 ;  and if no jurisdiction appears on the face of the conviction, order, 
01' judgment, but the depositions taken supply that defect, the conviction, 
order, or judgment shall be aided by what so appears in such depositions. 

I x  The foll?lhg W O ~ S  in this Act shall have the meanings herebyJ 

Interpretation. assigned to them, unless there be ~omething in the subject 
01% context repugnant to such construotion (that is to say)- 

The word " Magistrate " shall include Joint Magistrates and persons law- 
~ U I ~ Y  exercising the powers of a Magistrate and Ji~stices of the peace. 

Wordg h ~ o r i i n g  the singular number shall include the plum1 number,. 
and nr0rds importing the plural number shall include the singuI&umber, 

gTords impol*illting. the masculine gender shall include femaleses. 


